NATIONAL COMPANY LAW TRIBUNAL
GUWAHATI BENCH, GUWAHATI

.LA.No.83/2019
In

CP (IB) No.31/GB/2019

Under Section 7 of the Insolvency & Bankruptcy Code, 2016 read with Rule 4 of
the Insolvency and Bankruptcy (Application to Adjudicaling Authority) Rules, 2016

In the matter of:

Bazigar Trading Pvt. Ltd. ... Applicant/Financial Creditor
-Versus-

Everest Infra Energy Ltd, ... Respondent/Corporate Debtor

Coram:

Hon'ble Mr. Harl Venkata Subba Rao, Member (J)

Date of Order: 20" November, 2019

Mr A. Kakati, leamed Advocate appearing on behalf of the applicant along
with Mr Jay Prakash Gupta, Interim Resolution Professional, are present.

2. The matter is not on board. However, it is taken up on board at the request
of the Advocate appearing for the petitioner for the purpose of filing Interlocutory

Application (1.A.83/2019) by the petitioner and also for passing appropriate orders
thereon.

3. The above 1.A.83/2019 is filed by the applicant for setting aside the final
order dated 08.11.2019 whereunder the main Company Petition No.31/GB/2019 filed by

the Financial Creditor was admitted and Mr Jay Prakash Gupta, CA was appointed as
Interim Resolution Professional.
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4. Subsequent to the disposal of the company petition, both parties entered
into a settiement and the Financial Creditor has received the settiement amount by way
of Postdated Cheques. In view of the settlement entered into between the parties, the
applicant is praying for setting aside the order dated 08.11.2019.

5. Accordingly, the above 1.A.83/2019 is allowed and the final order dated
08.11.2019 admitting C.P.(IB) 31(GB)Y2019 and the consequential order appointing
Interim Resolution Professional stands withdrawn. \ 5&“’ N
Member (Judicial)
Adjudicating Authority
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